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1 THE CENTPAL ADMINISTRATIVE TRIEUNAL, JAIPUR EENCH, JAIPUR

Date of Order: 06,11,2000

OA 405/99

Chander Bhan son of Late Chet Ram aged about 18 y=ars,
resident of House Ne. 85/5, Kusum Bhawan, Shaheed Bagat
8ingh Oolony, RKota Jn., at present enployed on the post
of Twol Room Pitker Gr. I in the office of Trol Room
Shop under Senior Section Engineer (Machine), tiagon
Repalr Shop Kots, lestern Railway,

see0 Applicant.
versus
1. Union of India through General Manager,

- Western Railway, Church Gate, Mumbai,

2. Chief Works Manager, Western Railway,
Wagon Repair Shop, Kota,

»eee Respondents

Mr., J.K. Keushik, Counsel for the applicant,
Mr, U.D., Sharr@, Counsel for the respondents,

QO RAM

Hon'ble Mr, S.K, Agarwal, Mernber (Judicial)
Hon'ble HMr. Gopal 3ingh, Merber (Aduinistrative)

ORDER

(PER HON ‘ELE MR. S.K. AGARWAL , MEMEER (JUDICIAL)
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In this OA, applicant makes a prayer to quash and set

aside the 1mpugned order at Annexure A-~1l, rejecting the claim

of the applicant for cmnsideriﬁQAhis cla i of promnotion on

the post of MM against SC Point and to direct the respondents

to treat the vacant point no. 3 for MM post as reserved post

for SC and consider thes case of the applicant agzinst ths sane

with all consequential benefits,
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2. Reply to this application was filed which is on record.

‘3. Heard the learned counsel for the parties.

4. It is a settled principle of law that there can be no -
/

reservation against a single post. The same view was reiterated

in S.R. Murthy vs., State of Karnataka & Others, 2000 sScc (L&S) 49.

5. In view of the settled legal position, we are unable to _._—

grant any relief to the applicant,

6. We, therefore, dismiss this OA having no merit,
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- (GOPAL SINGH) (S.K. AGARWAL )
MEMBER (&) MEMBER (J)



